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Central ddministative Tribunal é
Principal Bench: MNsw Delhi

Cp o221 /2003 in DA 2IFF/Z000
New Delhi. this the 23rd Dav of Septembsr., 2003

Han?kle Smt. Lakshmi Swaminathan. Yics Chairman (J)
Hon’ble 3Shri v.K. Majotra. mMember (&)

Iwvoti Prasad

870 Shri Harprashad.

Rio House NO. 687 Pusho Yihar.

Sector 7. M.B. Road. New Delhi. Patitionsr

By Advocate: Shri T.C. Acggarwal)
Vaersus

1. Shri Pawan Chopra.
Secretary.
Ministrv of Information & Broadcasting.
Shastri Bhawan.
Mew Delhi-110 00l.

2. Shri Udai Sahai.
Dw.Director General (Admn.l.
All India Radio. akashvani Bhawan.
Parliament Street.
Naew Delhi -~ 110 0Ql.

3. Shri viavan Prakash.

Chief Engineer.

Civil Construction Wing. [(DGAIR)Y.

Soochna Bhawan., Lodi Road Complex.

Hew Delhi. - -« wREespondents

By advocate: Shri M.K.Bharadwai for
Shri a.K.Bhardwai)

ORDER - (0Oral)

Hon’ble smt. Lakshmi Swaminathan. vC (J)

We have heard the learnsd counsel faor the

parties in CP 221/2003 in D& 2377/2000.

2. We have perused ths directions contained in
the order of Tribunal dated 5-8-2002 and have alsg

seen The counter affidavit filed bv the respondants

with reqgard to implementation of those orders.

3. In paragraph 4 of the counter affidavit.
the respondents have stated. inter alia., that the

benefits of ACP Scheme have already besn granted to
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the petitioner. Sh. M.K.Bhardwai. lesarned proxwy
counsel  has  submitted that the revised pay of the
applicant for the month of aAugust. 2003 has also been
donea. Me has furfher submitted that within two weeks
the arréar& dus  to  the petitioner will also be
arranged to be paid bv the respondents and they ars on

the daob  of conversion of the work charged posts  in

consultation with other concerned Ministries.

4. Neotina ths above submnissions of the learned
proxy  counsel for the respondentsz., wse do not Find anw

Instification to continue with this contempt cetition.

In the circumstances of the cass., the unconditiconal

apoloay  submitted bv tha respondents for the delav in

‘; implementation of the aforeszaid order of the Tribunal
is also accepted.

B In this wview of the matter. CP 221/2003 is

dizmissed. Notices to ths alleagsed contemnors are

scharaed. File to be consianed to the Record Room.

(?.K"Najgtrai (Smt. Lakshmi Swaminathan]
Mamber (&) ¥Yice Chairman (J)
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